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Headquarters and the other Adminis-
trative Centres, inter se and with the 
plain areas; and 

(c) how many miles of exisLinr 
roads have been so far constructed 
and will be undertaken for construc-
tion in the current year and the next 
Five Year Plan by the Army Engi-
neers? 

The PrIme Mlnl$ter ancl M.tidtter 01 
~rnal Affairs (Sbrl nwaJwotal 

Nehru): (8) to (c>. A s1atement is 
placed on the Table of the House. 

STATEMENT 
1. Existing Roads 

(a) All-weather 

(b) Fair-weather 

. Nil 

747 mile. 

(c) Bight-feet wide mule path, 
with jeepable gradients 398 mile. 

(4) Porter tnlcks connectinl 
Administrative Centra ~  mile. 

2. Roads proposed to be ~ed 
during the Third Five Yetlr .Pl4n. 

(a) Falrweatherroad, 

(b) Jeepable mule paths 

(c) Porter trades to connect 

419 mile. 

JS3 mile. 

Administrative Centre. S21 mile. 

3. Roada constructed and proposed to 
be constntcted bit the Armll 
Engineers. 

(a) 98 miles of Fair-weather roacU 
have been constructed by the Army 
Engineers in NEF A. 

(b) The CkneI"1l1 Reserve Engineer 
Force have taken over another 250 
miles approximately of Fair-weather 
roads leading from the Assam plains 
to the interior oC N.E.F.A. for conver-
sion into all-weather roads 

ExClelll A.rea In Puajab 

35'70 .r 8hrl IDder J. Malhotra: 
. L Sbrl Baba4ur SlDl'b: 

Will the Minister of BehaIttlItatiOD 
aDd MInority Main be pleased to 
state: 

(a) whether it is a a~ that t'xcesll 
area with the rural land allotteea is 
being sold to them at RI. 650 per 

standard acre for the fir.>t 2 acres and 
above at Rs. 900 per standard acre in 
the Punjab State; 

(b) whether this cost is adjustable 
against verified claims; 

(c) if not, the reasons therefor; and 

(d) whether it is also a fact that 
Government compensation rate per 
standard acre was Rs. 450 per acre and 
the reasons for difference In compen-
sation and sale rate? 

The MlDlster of BehabW&atlon aDd 
Mlnorlt7 Afraln (Shri Mebr Cbu4 
Khanna): (a) The allottes are per-
mitted to purchase the execs. land in 
their occupation at the followin, 
rates:-

Bxcetl land obtained 
on account of mls-
.tatement on the 
part of the allot-
tee •. 

(i) @ Rs. 67S per 
standard acre for 
the fint 2 stan-
dardaere •• 

(if) @ RI. 900/-p-el 
standard acre for 
the rem.lnln. 
area. 

BXCClsiand obtained r (: s. 450/-per 
on account of mis- atandard acre for 
take on the pa tbe fi . 10 .tan-
the Department. dard acret. 

eil') @ R.. 'U 

Blandard acre tor 
the remalDlna 
IIrell 

(b) Yes. 

(c) Does not arise. 

(d) Yes. The displi'lced persona 
holding land in e :~  Rre not, as a 
matter of right. en titled to Ih trans-
fer. It is a com:("5':il>n given to fht'm. 
In fact Governm"llf ',I'-fluld l.ave been, 
specially in th.: rase of thr)se who hlld 
obtained (,"(,('IIS r.:lot.nwnts through 
mla-lItllu,ments. perle<:lly justif\('d in 
evicting the allo ~ (;oll(.'f:rned from 
the exc.:ess area in fhr,j; p;,,·;.o(;!;!on. 
The aJ1o'ff'<'3 hav(! b,i,,"n J*,rnuUf:"d to 
purchase Lhe excess Brea (only lUI a 

llpecial concession and it L, n(\t obliga-
tory fOr them to purc-/w;e IL The price 
chareed is even now oolow the market. 
value of almilar land in Punjab. 




